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o : New Dalhi :this the ! dzy of Decem, 1996,

3 , - HON'BIE MR.5 ,R.ADIGE MEMSSR(A ).
"-ii HON'BIE DR ,A,VERAVALLI MEMEER(T).

1). D.A.N>,843/96

Vipin Kumar,

Sca of Sh-i Niranjan %sl,

Lecturer, Jat College, T
Lskhaoti, o

Distt.3ulandshshas (UB.

‘g),O.r”..Na;844/Q5 :

_ | Km.leens Pandit,
_\/S d/> Shri Niranjan L
’ Lecturer 2t Jat Col
Lakhot{, -
Distt .Bulandshashr (J2).
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1 Sharma,
eqge,

3
!
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Km.3arita Sharma,

B/> Sh-i 5.P.Sharms,-
R/o F=20, Patel Nagar-I,
Chaziabad,

Awoben

4) 0,4 .il>,847/96

Hari Kishan,

R/o Village Lalgarhi,

7.0 Lhhaari,

Distt.Bulandshaghr (UP)
5) 2.A.N>,848/96

Suresh Kumar, .

R/o Village=s Lalpur,

FOSTS ik andrabad,” .

Distt. Bulandshsh- (UP) cver. Applic mts
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(By Advoc ate: Shri O,P,Khokha ) _

oot
PSS
Ly By

—
-/
I'd




PR

; 2 - J‘h
Versus ‘ R

l. Union of indis through
the Szcreta-y,” B
‘Ministry of Fersomnel, Fublic-Grievance
s3nd Pension (epa~tment of Personnel &
Training),
North Biock
New De lhi,

-a

2, Regionsl Director O .R. ),
St aff Selection Commiss 1on

Block No,12, CG Complex,
New De lhl [d ll@]ﬁ i L .ReSpf)ndentS :‘

(By Advocates Sh-i E,;X.Joseph ).

BY HON'BLEZ M GE_MEMBE!

As all these CAs involve common '
question of law and fxt, they are being disposed
nf by this common judngnt'. In all these QAs,
the zpplicants are praying that those orders
be quasheld wbeéeby the ir application for
Hmission to the Competitive Examingtion for -
recriitment to the post of Inspector of Ce.ntra.;l\
Excise, Income Tax etc.,1996, was held to be -

not in >rder and incomplete,

2. On 26.4.95, counsel for the applicants

as ve;llagfor the -espondents were hegrd on the.
orayer for interim relief seeking a direction to
the respondents to permit the épvp lic ants td appe ar .
provisionally in the said @xamination which was

scheduled *‘or 28,4,56. The Prayer for mterim

re lief was rejected vide ou- detailed order
Vi



dated 26,4,9,

Certific ate as proof of age but only the High
"was recorded, was still able to gt entry for

in the Eastern Region,

e 3 -

3. As that date nad long since passed,

nothing would appear to survive in these OAs, o
However, du-ing hearing Shri Khokha asserted f
that the Exam, Rules laying down that the date |
of birth as reco~ded in the Matriculation/
Secondary Examination Ce~tific ate or eguivalent | g
certific ate would alone be xcepted by the ‘ |
Staff Selection Commission as proof of age, .
opew-ated_.hafShly bec ause in many instances

these certific ates were issued with\considewable

de lay, He also .conténded__that these Rules were

not being enforced uniformly, and 3lleged that
one of the applicants befo-e us whose ¢ and id stu=e
for the above examination had been wejected

in the No=thern megion Examination Centre on

the ground that he had not produced the Matriculation

School Mark Sheet in which his date of birth

the same examnination at an examinat ion centre

4. - Without ou-rselves expressing any

finding on these assertions, we d ispose of

these DAs leaying it to the re-Spondents to‘ address
themse lves to_;these assertions in the light of
the law, the rules and the instructions on the

SUbject °

-

% These OAs stand disposed of xcor~dinglyd.

No costse.
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' | 6 let acopy of this judgment be kept on

4 the files of each 2f the abovementioned ©QAs, , !

L ) - AN 2N DU |
© (DR.A.VEDAVALLI ) ¢s : ';Z;(f )
MEMBER( J ). | \

st vy

CUSHI Gose )
P.S . toc Hon'ble Member
Central Administrative Tribunal
Principal Bench,
New Delh;,
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